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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

O.A. No.151 of 2007 

DATE OF DECISION: 14.6.2007 

Sri Jogeswar Das 
............................................................................ o ........... Applicant/s 
Shri J. Roy 
.............................................................................. 	 Advocate for the 

Applicant/s. 

Versus — 
U.O.I. & Ors 
.1 
................................................................................... Respondent/s 

Dr.J.L.Sarkar, Railway Standing counsel 
............................................ I ...................................... Advocate for the 

Respondents 

CORAM / 

THE HON'BLE MR. K.V. SACHIDANANDAN, VICE CHAIRMAN 

Whether reporters of local,  newspapers may be allowed to 
see the Judgment? 

Whether to be referred to the Reporter or not? 

Whether to be forwarded for including in the Digest Being 
compiled at Jodhpur Bench & other Benches ? 

Whether their Lordships wish to see the fair copy 
of the Judgment? 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAFIATI BENCH 

Original Application No. 151 of 2007. 

Date of Order: This, the 14th day of June, 2007. 

THE HON'BLE MR. K.V.SACHIDANANDAN, VICE CHAIRMAN 

Sri Jogeswar Das 
Son of Late Bogadhar Das 
No.SNC/40A at Tringular Collony/PNO 
Pandu, Guwahati- 12 
Kamrup, Assam. 

0 ... Applicant. 

By Advocates S/Shri J.Roy, R.C.Das & 0. Pada. 

Versus 

The Union of India represented by the 
Secretary, Railway Board 
Ministry of Railway 
New Delhi- 110001. 

The General Manager 
N.F.Railway, Maligaon 
Guwahati -  I I 	 V 

Kamrup, Assam. 

CAM/GHY (Chief Area Manager) 
N.F.Railway, Guwahati. 

DPO/GHY (Divisional Personal Officer) 
N.F.Railway, Guwahati. 

Senior Coaching Depot Officer/GHY 
N.F.Railway, Guwahati. 

... Respondents. 

By Dr. J.L.Sarkar, Railway Standing Counsel. 

I-A 
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0 RDER (ORAL) 

SACHIDANANDAN. K.V.,(V.C.): 

The Applicdnt is presently working as MCM under 

N.F.Railway and is posted under Divisional Officer, Trangular 

Colony, Pandu. He is residing in the Railway quarter bearing 

No.140(A), Type -11 along with his family since 5.12.2000. His 

gross pay is Rs.15,573/ -  and after deduction he is drawing 

Rs.10,048/-  per month. Vide Annexure -A order dated 

10.9.2005 his allotment was cancelled alleging that the said 

quarter was subletted to third party and he was advised to hand 

over the said quarter to the next allottee against which 

Applicant submitted representation dated 17.9.2005 (Annexure -

B) before the fifth Respondent stating that he never subletted 

the quarter to any third party and requested the authority to 

enquire the matter fresh. However, his representation is nd 

disposed of nor further committee was made to enquire the 

matter afresh. But much to his surprise, the impugned 

memorandum has been issued by the Respondent No.4 

declaring the Applicant as unauthorized occupant and directed 
I 

to recover damage rent at the prescribed rate from the regular 

salary of the Applicant w.e.f. May, 2007 alongwith arrears 

\V,-- 
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without issuing any prior notice to the Applicant. Aggrieved by 

the action of the Respondents he has filed this O.A. seeking the 

following main reliefs: -  

"M to set aside and quash the office order 
dated 10-09-2005 . issued by the 
Respondent No.5 (Senior Coaching Dept. 
Officer, Guwahati) ANNEXURE -A. 

(2) to set aside and quash the office 
memorandum dated 09 -05-2007 issued 
by Divisional Personal Officer, Guwahati) 
ANNEXURE-C." 

2. 	Heard Mr.J..Roy, learned counsel for the Applicant 

and Dr.J.L.'Sarkar, learned Standing counsel for the Railways. 

When the matter came up for consideration, learned counsel for 

the Applicant submitted that the impugned orders have been 

passed by the Respondents in total violation of principle of 

natural justice. He further submitted that neither any notice was 

issued to him at any point of time nor an opportunity was given 

to him to explain his case. His representation dated 17.09.2005 

also has not been attended to. Therefore, the impugned orders 

are not in conformity with the Railway Rules. However, he 

submitted that he would be satisfied if a direction is given to 

the Respondents to consider and dispose of his representation 

(Annexure-B) within a time frame. Dr.J.L.Sarkar submits that 

V 
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Respondents have no objection in adopting such course of 

action. 

3. 	Accordingly, in the interest of justice, this Court 

directs the Respondent No.5 or any other competent authority 

shall consider and dispose of this Annexure -B representation 

dated 17.09.2005 giving an opportunity to the Applicant to 

explain his case and pass appropriate orders on merit 

communicating the same to the Applicant within a period of 

three months time from today. If requested, Applicant shall be 

given a personal hearing. However, till disposal of the 

representation, Respondents are directed to keep the impugned 

order dated 09.05.2007 (Annexure-C) in abeyance. 

The Original Application is disposed of as above at 

the admission stage itself. There shall, however, be no order as 

to costs. 

(K.V.SACHIDANANDAN) 
VICE CHAIRMAN 

NO 

t. 
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UWa1'.E;ti Bonch 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GAUHATI BENCH, GUANVAHATI. 

An application U/S.19 of the Administrative Tribunal 
Act, 1985 ) 

O.A.  No. 	2007 

SRI JOGESWAR DAS. 
................. 1?1=01,4ER 

-VERSUS- 

TRE UNION OF INDIA & ORS. 

............ 

5  Y  N  0  P  S I S 

The applicant is an employee under the. N.F. Railway, as 

a post of MCM under SSE/C/IC/GHY, at Divisional Office, 

Traxigular C"'olony, Pandu, Guwahati-12. The ap plicant is 

residing Pailway quarter bearing No.140(A),Type - II a t 

Trangular Colony, Pandu, along with family since on 

05-12-2000. The gross pay of the applicant is 

Rs.115,573/-, howeve-c after deduction, the applicant 

receives a net pwy of Rs.10,048/ -  per month. The 

applicant was shocked to receive a copy of the 

Memorandum or, 09 - 05-2007 issued by Divisional Personal 

Officer -  (Respondent No.4) whereby it was intimated that 

lie is in unauthorized occupation of the quarter since 

the allotted him has been found subletted and directed 

for recovery of damaged -rent frora regulax sa.).axy bill 

from the month of May 2007 along with arrear and 

cancelled the allotment of the applicant and termed the 

same a5 u—naulthl-rised occupation. 

Coiltd ... 

N. kfulhi Kamrup 
(.' letro) 

cgd.,No. KA.kii 

A 
 'vocatp 
d 	

Notary 

of- NS 



- 13 - 

It is stated that the respondent authorities vide 

office order dated 10 - 09-2005 informed the applicant 

that staff quarter allotted to him and shown in the list 

as per survey committee f s report the same has been 

handed over to private 'party in violation of provision 

of Rule 3.1(111) and 15(A) of Railway Service (conduct) 

Rules, 1966. Against the said office order, the 

applicant filed a representation dated 17-09-2005 before 

the Respondent No.5 (Annexure-III) . Stating the actual 

facts that the quarter was ,never sublet to airy person or 

individual and required the authorities to enquire the 

matter again. However, till 09 -05-2007 no action was 

taken to dispose of the, representation nor any further 

committee was made till the 'receipt of Memorandum on 

09 - 05-2007. As such the instant original application 

seeking . for appropriate relief. 

0 
t 

Hence this-instant application. 

Filed by - 	(~, C- ..bw~ 

Advocate 

. -A 

N. Mcdhi 
, It tip (Maro 

J\ JZ, 

i:d N MENI"  
Advocate / NotarY 

Contd ... /- 



Dl':,M('T: KAMRUP 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GAUHATI BENCH, GUNITAHATI 

An application U/S.19 of the Administrative Tribunal 
Act, 1985 ) 

O.A.  No. 	IS-  ~ 	/2007 

SRI JOGESNVAR DAS. ................. 
PETMONER 

-VERSUS- 

THE UNION OF INDIA & ORS. 

.............. MSPONDENTS 

LIST  OF  DATES 

1 10-09-2005 Ile applicant received the Office Order, which one issued by 
RespondentNo.5. 

2 09-05-2007 Office Memorandum issued by Respondent N1 1o.4. 

3 17-09-2005 A representation filed by the applicant to the Respondent No. 5. 

4 05-12-2000 The applicant has allotted the Railway Quater, hearing No. 

A 	')00'7 
119-0151-2 hnpugned the Railway quater damaged rent -which one calculated 

by resporident No.4. 

6 30-04-2007 The applicant current pay slip in the month of April-May/2007. 

30-05-2007 

'-%'~A 

N, Mcd1ii 
K;imrtjp (Metro) 
cgd. No. KANI 1 

41  

Filed By — 	bm 

Advocate 

N MEOW'' 
Advocate Notary 

Contd ... /- 

.5 



DISnUCT: KAMRUP 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GAUHATI BENCH, GUNITAHATI 

An application U/S.19 of the Administrative Tribianal 
Act, 1985 ) 

O.A.  No. 	/2007 

SRI JOGESWAR DAS 
.................... !kPPLjC j4,W 

-VERSUS- 

THE UNION OF INDIA & ORS. 

.............. IZESPOIM 

INDEX 
SI-No. AnneXwe  Pailiculars Patze No. 

I  APPLICA'11ON 

2 VERIHCATION 

3 A  Office Order dated  10-09-2005. 

4 B Representation 	dated 	17-09-2005 	filed 	by 	the 
a pplicant before Respondent No.  5. 

5 C Office Memorandum dated 09-05-2005 	issued by 
iRespondentNo.4). 

6  D Quater allotment order dated  05  -12-2000. 

7 E Impugned 	Quater 	darnage 	rent, 	calculated 	by 
RespondeiitNo.4, dated  09-05-2007. 

8 F Current pay slip of service in the month of April, May, 
2007. 

Filed By — 

w 

IMP 

N 

~ 1,dhi P  ~AM 1)  ,rd 

. 

N.. 

C  6'6w - 
77R -  Mr KM _ 

.~'d ,v  ()Cate / N OUSY 

Advocate 

Contd ... /- 
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DarRICT -  KAMRUP 

IN THE CENTRAL ADMINISTR ATIVE TRIBUNAL 
GAUHATI BENCH, GLTIWAHATII 

J 
I 
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An application U/S.19 of the Administra-Live Tribunal 
Act, 1985 ) 

O-A.  No. 	1"~~  \ 	12007 

PARTICULARS OF ~HE APPLICANT: 

Sm. Jogeswar Das, 

Son of -Late Bogadhar Das, 

No.SNC/40A 	at 	Tringular 	Collony/ PINTO, 

Guwahat-1 - 12, Karnrup, Assam. 

Pealdl-1, 

PARTICUUMS  OF RESPONDEXT': - tt 

The Union of India, 

Represented by the Secretary, 

Railway Board, Ministry of Railway, 

NTew Delhi-110001. 

General Manager, N.F. Railway, 

Maligaon, Gumahati-11, Kamrup, Assarn. 

CAN / GHY (Chief Area Manager) 

N.F. Railiaay, Guwahat-4 . 

DP0/GHY (Divisional. Personal Officer) N. F'. 

Railway, Guwah ~ati. 

Senior Coaching Depot Officer/GHY, 

N.F. Raib,,Taty, GUwa-hati. 

10 

N. 	hi 	 CorAd ... Kamn 	letro) 
cgd. 

N'). 
KAM] 

-0,  
NVEN1 

OF 	Advocate / Notary 
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III .  pARTICULARS  OF THE ORDER 

APPLICATION IS  IWE:  - 

The application is presented 

office order dated 10-09-2005, 

No.5 as (Sr. Coaching Dept. Of 

- AND - 

AGAINST  WHICH THE 

against the impugned 

i5oued by Respondent 

ficer, Guwahati. 

Impugned Memorandum dated 09-05-2007, issued by 

Divisional Personal Officer (Respondent No.4). 

JURISDICTION OF THE TRIBUNAL: - 

The applicant declares that the subject matter of 

the present application is within the jurisdiction 

of this Hon'ble Tribunal. 

LINITRrION:  - 

The application declares that the application is 

within the period of Limitation under Section 21 of 

the Administrative Tribunal, 1985. 

FACTS OF THE CASE: - 
That the 'applicant is a Citizen of India and a 

resident of abovementioned locality, 	in the 

district of Kamrup, Assam and as such the applicant 

is entitled to all rights, privileges and liberties 

guaranteed to the Citizen under the Part - III of the 

Constitution of India and laws framed there under. 

That the applicant is an employee engaged with the 

Deptt. of N. F. Railway, as a post of MCM under 

SSE/C/IC/GHY. The applicant is presently posted at 

Divisional officer, Trangular Colony, Pandu and as 

such he is residing in the official allotted 

r,~ 

 

CmAd ... /- 

I 

 ( 

N.  Mcdhi 
0 

Kanakip (,\.I c tro ) 
,

gd-,Nu. KAN11 I 
CO- 
N MEDHI 

Advocate / Notaq 
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Railway quarter, located at New Guwahati Railway 

Colony. Since the date w.e.f. 05-12 -2000. 

That it is stated that before issue of Memorandum 

dated 09-05-2007 the respondent No.5, issued office 

order No.GIT!/CDO/GEN/QRs/C & W dated 10-09 - 2005 

under Rule 3.1(111) and 15 A of Railway Service 

;(Conduct) Rule 1966, thereby issuing a direction 

for cancellation of the allotment order of the Rly. 

Qrs. allotted in the name of the applicant and 

other similarly situated persons and further for 

handover, re-allotment of the same - to the neyt 

allottee. However, in the order dated 10 - 09 - 2005 no 

specific mention was. made as to the name and 

designation of the next allotee. 

A 	COPY 	of 	the I  of f ice 	order 

No-GIYf/CDO/GEN/Ors/C & W dated 10-09- 

2005 issued by the Respondent No.5 is 

annexed - and herewith marked as 

ANNEXURE - A. 

4. That your humble applicant immediately thereafter 

in response to the office order dated 10-09-2005, 

furnished - a representation before the Respondent 

No.5 for revocation of the quarter cancellation 

order dated 10-09-2005. Further a request was also 

made to conduct an enquiry as to the veracity of 

the surjey committee report, whereupon, it was 

alleged that quarter allotted in the name of the 

applicant was subletted. The said' representation 

~Tas duly received by the Respondent No.5 under 

office seal on 17 - 09 -2005. 

Contd ... /- 

(

N. 1, ,I,-dhi Ki~m".P  (, 

~
,gd. No. KAM I) 

Or--  , 
N MEDHI 

Advocate Notary .,., 
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A photocopy of the representation 

furnished by the applicant to the 

Respondent No.5, is annexed and 

marked as ANNEXURE -  B. 

5. That it is stated that on 09-05-2007 to the utter 

surprise of the applicant, your applicant received 

a COPY of the official memorandum bearing 

No. E/APO/ I/ Survey of Qrs./GTHY, issued by Respondent 

No.4 with the approval of Respondent No-33, wherelDy 

a direction was issued for recovery of the Qrs. 

Damage rent at the prescribed rate to be fixed by 

the Rly. Board from the regular -Setlary Bill of the 

petitioner w.e.f. May, 2007. In this connection it 

is stated that the said memorandum was issued 

alleging inter -alia that during survey of quarter 

by the Survey Committee constituted by the 

administration, some cpaarters including that of the 

petitioner as shown in the attached statentent 

enclosed in the memorandum dated 09 - 05- 2007 were 

found subletted and as such the allotment order of 

the quarter which stood in the name of the 

applicant and other similarly situated persons were 

cancelled by the allotting authority. 

A photocopy of the office memorandum. 

No.E/APO/1
`/Survey of Qrs/GHY dated 

09 -05- 2007 issued by Respondent No.4 

is annexed herewith and marked as 

ANNEXURE -  C. 

6. That the applicant has allotted N.F. railway Quater 

vide bearing No'.140(A)/Type-II at Trangunar Colony, 

COW ... /- I 

N. Medhi 
Kurnrup (\ 

CtTo)~ 
~crd. Nu. KAMI 

f-T  

t N& 1 OE D~H" I' 
Advocate / Notary 
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Pandu on vacant by Smti. Kamalaksmi, wife of Late 

Kundal Rao, dated 05-1 -4-2'000. The applicant has 

been residing the same quarter sin ce f rom the date 

of allotment till today., 

A copy of the Quater allotment order 

dated 05-12 -2000 is annexed herewith 

and marked as ANNEXURE'-D. 

7'. That the applicant states that the total damaged 

rent has been calculated at Rs.1,82,056/- which has 

been proposed to -recover from the applicant from 

the month of May, 2007. 

A Copy Of the office calculated 

quarter damaged rent is annexed 

herewith and marked as ANNEXURE - E. 

8- That the applicant submits that the petitioner is a 

bonafide service holder engaged with the Deptt- Of 

Railway, 	N. F. 	section in the post of Technical -I 

carpenter, 	it is stated that the Gross pay of the 

applica.nt 	is 	Rs.15,573/ - , 	after, 	other 	deduction 

the applicant receives a net pay of Rs.10,048/ -  per 

month. 	The applicant craves leave of this Hon'ble 

Court 	to 	produce 	copies 	of 	the 	pay 	slip 	of the 

applicant in support of the statements made in the 

instant 	paragraph 	at 	the 	time 	of hearing 	of the 

instant case for a fair adjudication of tile instant 

matter. 

A 	copy 	of 	the 	current 	pay 	SliP is 

annexed 	herewith 	and 	marked as 

ANNEXURE  - ..F . . 

Contd ... /- 
N. "c  

cgd. Nu. KANI I -0~~ 
N M~DHJ 

Advocate Notary .  
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That the applicant respectfully.  states that he has 

been residing in railway allotted quarter since the 

date of his allotment i.e. w.e.f. 05-12-2002 to 

till date. The applicant -states that on the day of 

survey, the applicant was discharging his . official 

obligation, whereas his mother, wife and children 

was a way -in the Nat -Lve Larid in Nagaon for a 

occasion due to "Satyanarayan Puja" and no member 

left in the applicant said railway quarter, whereas 

the applicant was duty in harness, so the applicazit 

said -railway quarter was locked at that point of 

time. When the survey committee' s or respondent 

ax.thorities was visit the said. railway quarter, 

which resulted the instant impugned action on the 

part of the railway authorities. As such the Survey 

Committee in a most mechanical manner and with a 

total non application of mind, submitted their 

report so far the applicant is concerned that the 

quarter in question was subletted without even 

considering it proper to enquire about the actual 

facts -  from the petitioner, or from neighbour by 

waiting them or by calling them. The survey 

committee should asked to the neighbour people of 

railway quarter, why the quarter was locked. So the 

sunure- coman-ittee was submitted wrong information to Y 

the respondent authorities or railway department. 

That 	it 	is 	respectfully submitted 	that 	the 

petitioner is residing in the quarter with mother, 

wife 	-and 	2 children 	who 	~eai school 	going and as 

such, 	if the inipugned action is given into effect, 

then 	great prejudice 	will be 	caused to 	the 

petitioner. 

COW ... 

N * ,Ilc,, M'.P ( ~ 'J~ 
Ka 

-NO. KA INI I 
C~ 

C, 

_4' wk~ - 
*
N MEbAI , 

Advocate / Notary 

1Z.) 



a 
7- 

VII. GROUND FOR RELIEF WITH LEGAL PROVISION: 

For that the office order No.GFFf/CDO/GEN/Qrs/C & W 

dated 10 - 09- 2005 issued by Respondent No.5 (Senior 

Coaching Dept. Officer) Guwahati and the Office 

Memorandum No.E/APO/l/Survey of Qrs/GHY dated 

09- 05 -2007 issued by Respondent No.4 (Divisional 

personal Officer) N.F. Railway, Guwahati, 	is 

violative of the natural justice. 

For that the applicant states that the impugned 

office order / memorandum passed by the authorities 

is violative of applicants fundamental right as 

envisaged under Article 14 and 19 of the 

Constitution of India. 

For that the applicant states that after filing of 

representation dated 17 -09-2005 the applicant was 

under bonafide belief 	that 	the respondent 

authorities will consider -  his case and will pass 

appropriate orders. However he was shocked and 

surprised to received memorandum dated 09-05-2007, 

in this regard it is stated that 'inspite of 

representation and request the applicant was not 

informed as to whether any action was taken until 

he received memorandum dated 09 -05 - 2007, 

For that the entire action of the respondents being 

violative of the equity and administrative fair -

play of the applicant. 

For that the impugned action of the respondents in 

issu ing memorandum dated 09 - 05 -2007 and office 

Contd... 
N, Medli 

c9d . NO. KANI I 

Advocate / Notary 



order dated 10-09-2005 with 

procedure is arbitrary and 

the impugned action of the 

liable to be interfered 

original application. 

out following zhe proper 

unjustified. Therefore, 

respondent authority is 

with under its writ- 

6. That under the f acts and circumstances as have been 

narrated above, Your Petitioner has a strong prima 

facie case in his favour. Further, the petitioner 

shal 1 suffer irreparable loss and injury if 

reasonable opportunity is not given to the 

applicant to place his -case. Therefore, it is a fit 

case wherein this Hon'ble Tribunal may be please-d 

to issue appropriate interim directions to protect 

the interest of the applicant thereby setting aside 

the order dated 10-09 - 2005 F  09 -05 -2007. (Annexure - 

A & C) resp (-, Ctivel,Y~ , 

For that the applicant craves leaves to urge such 

further grounds in support of the present applicant 

at the time of hearing -which may he considered 

relevant and necessary. 

For that in any view of the matter, the impugned 

order is wholly unten,.~Lble in la~,,7 -as well -as on 

facts and the same is as such liable to be 

appropriately interfered with by this Hon'ble 

Tribunal. 

VIII. DETAILS OF THE REMIES  EXHAUSTED,  - 

The applicant declares that he has exhausted all 

the remedies available to him and there is no other 

alternative remedy available t o him. 

Contd ... /- 

';'M'U" 'I d. No. ~ANI 1 
N Mt61f ,  

Advocate / Notary 
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IX. MATTER NOT PENDI NG  WITH ANY OTHER COURT 

The applicant declares that there is no case 

pending before any other Court / Tribunal. 

X 	RELIEF SOUGHT: 

Under the circumstances, the applicant therefore 

prays for the following reliefs: - 

to set aside and quashed the office order dated 

10-09-2005 issued by the Respondent No. 5 

(Senior Coaching Dept. Officer, Guwahati) 

ANNEXURE - A. 

to set aside and - quashed the office memorandum 

dated 09-05-2007 issued by Divisional Personal 

Officer, Guwahati) AT,1NEXURE - C. 

pass any such order/orders as may deemed fit 

and PLOper. 

IffrERIM ORDER PRAYER FOR:  - 

I There is no interim prayer of the applicant. 

PARTICULARS OF THE P  OSTAL  ORDEM: - 

Indian Postal Order No,. 

Dat e 	 kk - r~ 0 

Issuing Office 

Payable at 

LIST  OF  ENCLOSURES:  - 

As inde -x showing the particulars of documents is 

enclosed. 

I 	N. h1edhi 
Yr-  Ka--Pma"') 
(c9d- No. KAIM 101 Pq  

nl-- "\ 
W_  

Advocate / Notary 

Coiitd ... /- 
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VE R IF I C A.T IO N 

I, Sri jogeswar Da5, Son of Late Bogadhar Das, aged 

about 54 years, No.S & C/40A at Tringular Collony/P11TO, 

Pandu, Guwahati -12, Karnrup, Assam, do hereby solemnly 

affirm and my knowledge and belief I verify the above 

statement made there of and sign it at Guwahati. 

Verified on 	day of June'2007 at Guwahati. 

SIGN ATURE 

I 

bpi A..d 'vOcate N(,tay  

( 

 N. Mcdhi 

I' 	

. 
Kanirup(Mctro) 
cgd. nN.KA, I IN  I 

I 

Contd... 
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P"— 	IMP R,  I 

To, 	 Date: 17-05-2005 
77he Sr. CDO /GFrY. 
NF Railway. 

Sub.,  Prayerfor duly ancluhy of Sub-Lettin ,  Qu -ter- g 	aj 	;4 

Ref- 

	

	Officer. Order No .. (j'HY,/('Do
~

/(-'7FN ~~/QRSI(,-~NW. 
Dated: 10-09-2005. 

Sir, 

With reference to die above-sited subJect that I 3ij Jogeswar Das, Soii of'Lato 

Bogadhar Dag, residence ofS & ('./ 40A-Tringular ('ol ~)ny, Panclu, G.Ilwahati-1-1 , Assa~ n.. 

Beig io -states that I have been staying the -above meatione'd Rly. Qr. since fi-ow the date. of 

joining service as a post of MCM. So I have. been residing wifli my all flAnily inembers as 

a emp I oyee ofN. F. Rai I .way since 1 
. 
nter-alia ti it today, 

Ilie survey committee had imposed inadvertently wrong iftformation to the railway 

depai-Wient on accounts of sub-letting die Rly. Q .r. So the concenied atithority should not 

cahcellation the said inyallotted Rly. Qr., otherwise it will be prejudim 

Ifence I request to you that you will kindly riot to cancellation my quarter wilhout 

any proper enquiry due to stib-ietting. I hope, you will do at your earliest conyenienco ,.-md' 

tlILI8 Obli0e, 

~ey~ 00/-)'~ 

Thaiiking you, 

Dated: 17-01-2005. 

11 V'N 
'tA 

nk 

SH Jogeswar Das 

.. 
Y 

Cate ~tya~at' 



01 '11cc ()I'Lilc 
Divl: Personnel Officer 
Station Road, Guwahati 
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IAI MEMORA  ND UM' 

During the survey of quarters by the survey committee constituted by the administration 
the quarter shown in ihe attached statement were found subletted and accordingly the allotillcia 
order of the quarters were cancelled by tile allotting authority. 

Since the quarters have been found subletted and allotment cancelled the same treated as 
unauthorized occupation. 

Due to unauthorized occupation of the quarters damage rent at the prescribed rate fixed 
by Railway Board, have been calculated and to be recovered from regular salary bill from 
May/07 current rate of damage rent alung with arrear from the date of'survey of' tile quarter. 

'rhis issues with the approval of CAMJGIAY. 

NQ-E/APO/l /Survey of Ors./GIjY 

Copy forwarded for information and necessary action to:- 

CAM/GHY, 

Sr.CDO/GHY, 

DRM (P)/LMG, 

4..DFM/LMG, 

v,,5-  StafTconcerned, 
Ch.OS (11 )/13ill/GI -IY, 

'1~ 
(G.K.KAKATI) 

I I Y 

Dated: 	~SM07 

Conceme ~t_b~kll_Clcrk/L,.—,--..—.— 

DPO/GIIY 

true 



T* Mo 7.5, UqTg-, al 
Coachi.-)A DcrQi Officeir 

N. F~ My.,_ Guw4hati, 

0 

rI 
or-FicE oaDW _2000- 	 U ifice of tke, 

Coaching Wepot () :T'T 

-12-2000 

1. Moch..pool My* Ara. xo*527,(C) type-I at NGC Vn&6r OCCUPAtiOn Of ,  
Shri iSvkhanirs, Das,CF of Sii(C J/GHy is i &119teii to Shril Yukunds ,  Ram"dait, 
SPL of SSE(C)/GIrY #a am "Cei txi~ ,.basis o 

2o ~Tocklapool My. Arb. No. Ii/,w)Q0P,tY4I' 'at idibn ~ri M .,C*.Lny/PNO under 

o  CUP' 	
- a

.". 	7ar  a ation of Shri Mukm."& 
, 

RM.,?slit "SPA ot ~SSE(C) HT is allefed to 
go -CF. ef -SqE((:, ~~

:
/Gify an vutumi qxchan 	basis. -  

-a Colony !  
3o Macho Pool RlY- 47so NO- ie4(C),type_II at Ne 	PNO on vaeation 

by Shri Nuruiain AlijCF/NGC wiil Lao,  retired from .  service wef 9- 31 o 12 o2000 

is ali*toll to DurgeoWar - :Dox, Cri under SSE(C&W)/NG.c , as per priority* 

'Y4,!4ch4sol R1Y- VO ~ 1404 
. 
type-II. at' ttiangular ColoRONO On va~&-A 

by Smt &amalaksmi wle t:&ti; .Kunaaj Rao,. ex TAthmer of SSE(C)/GHY is 

kllotetl to Shri Jogenwar DaxiWICM  of SSE( I C) /GITY as pe r priority. 

5o Mech*Pool Al"Yo Arno No; BB/142(J,), type -I Now Colony/PNO - on 	by Shri 
Tnpeswor Pranai,CF unto SSE(C&W)/Plqo is alloted , to Shri - Ranjit -'Iszfere, 

S/Cleauer of SSE(C&W)/PNO as per priority. 

6, Heah. pool Ira. Ne. 11M),typo-II4'en vacation by tW Sut PaduUi Bala Boro,W/o Bit' 

Late Lakit r4re, ex. CFef SSE(C&W)jIhC is ailete& to Shri M.S4 Br.=jd=y,-CF of 

or.priority. _p 

My qrs. No. 801(B),typa-1 -at .NGG 1*00t Rele& *Oea by Du-M/~ GHY vide bid Iu/N6-. 

GO/GHY/Al1ot/0ptg/q2(C/tII) it 24-10 2K in -regularasist in favour of 

Shri A-Joy Xr Singh, d/ ,Kkasi 'ex compassionate groun ~d 

Staff asucerAel are advised to hand ever and take over 
the charge Of the *rso accordingly:  witkiu ~: 7 41&ys with int ~imvttion to the ,  
concerning officese, 

No, M.=269/GHY/tre. (C&W)/l 
CDO&Aw~b&ip.  

Dt2 	-12~2000 

copy forwarded for information axi. iseessr-ary action tot- 

APO UY'; 4o PSE(70/FIT0 1. PIN(P 	2.. 	 &NGC, ; 50-  55E(r)rxN0&NGC;, 

Rr,  RW 6. SSE(C)/GIff 7. SSE(C&W 	9 	 d C mf &PNO 

10o AISCTI&/NGC,GHy&PN0* li e  Staff cencern6d. 
M 



To. 
CDO/GHY, 
N F. Rly. 

sub 	Handing over and-.2aking over .  tin 
No 	+ 44,k'Ift angu 

Ref 	Your  0 

harge of Rly,, Qtr, 
.-Colorl-EIM2 , 

Sir,, 

In terms Of Your above 0.0. under reference t:,4! the under-
signed have handover -and Takeover the Subject Gus,, Nef. 	.12-2000. 

lftded.ovEby 	 laken, over,  bg 

I Smt. Kamaiakhmi). 	 (Sri Jageswar Das) W/o- Late Kundal Raw. 	MCK Of SSE(C)/GHY. U* Trimmer of HY 

COPY 	orzat-io-n and ~e' COSSary action to 
MH (P)/LM- ( 2) APO/GHY (5) SSF,(P)'/pNo 
.64, SSE(H)Mid 17) SSE(C:)/GliY 

(Smt. Kamalaksmi 
W/O- Late Kundal Rao'  Ex Trimmer 	14C  

. 
M9  SSL (d)/GHY. 

.I&LCILGHY. 
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~ 26- 

Sri Kanak Ch Boro, 457 2-'1 6K;t)pe-ll NGC 09-08-05 58.87Sqrn 
IM  

01 -U'-UD to ju- 11-05 @4 Rs.S6 Psqm-=  ~131 5.00~ ?! ?P~ 	-? Y 
0 1-  12-05  to 30- 	-06 	Rs.99 P,;qM=  W700.00 

171015.00 
-'~ri Akhil Ch Brahma, - Pimt~r-/11 4 7 122G!t)pe-11 NGC 09-08-05 58.87Sqm 01-08-05 o30-1 	'11315M 4,~05 	Rs-86 Psqm 	2 - 

0 1 - 1 	05 to "044-06 Ca. Rs-99 Psqm= W700.00 
f~ 	171015.00 

 Sri Kundu Singh Das, Tech/l 	457 127",pe-11 NGC 08-08-05 58.87Sqm 01-09-05t, ~ ?-!~~.-05q-Rs-86Psqm= 25315.CO- 
Ol-; ;.' t,.-05 to 30-OW6 @ RS 99 Psqm= 145700.00 

- 
-do- 	457 

171015.00 
 Sri Budheswar Konwar, 127L/type-Il NGC 08-08-05 58.87Sqm 0 1 OrO5 to 30- I~V-05 

01-12-05 to 30-0-406 

1,  

Rs..86 Psqm= 	25315.00 
Rs.99 Psqm= 145700.00 

171015.00 

~ 9. 
Md.Ahmed Ali, Tedu"I 1 457 702N/ty~e-1 NGC 05-08-05 36.882Sqm 

1-12-05 to 30-04  
l-08-05to3O-lT5@Rs.86'PSqm= 1 5 860.00 

0  (a' Rs.99 Psqm= 	91275.00 
10, 1 35.00 

 Sri Narayan Tati, 457 706G ,'t vpe-1 NGC 05.08-05 36.882Sqm 1-0&-05 to.30-i ~"05 Ca, Rs.86 PSqm= 	15860.00 
1- 12-05 to 30-04 107 @ Rs.99 Psqm= 	91275.00 

107135.00 1 
 Sri Pradip Choudhurv,! CPTWIII 	45 7 609F/tYpe-1 NGC 05-08-05 36.882Sqm 1-08-05to3O-l] 5g Rs.S6 PSqm= 	1 5 860.00 

-1 7 @u Rs-q9 Psqm~ 	~1275.00 
107135.00 

Sri Joges~ar Das; .111CM - C140A S& Trian ~ ular 10-08-05 62.67Sqm 1-08-05to30-11 =gPs.86PSqm= r2. 

Colony/PNO - 	-05  to 30-04V 
 

1 	12  g,  Rs.99 Psqm= 	155108.00 

18-2056.00 
Sri Lilchand Kahar,  B!Smith 	457 706J/t)pe-I NGC 05-08-05 36.882Sqm 1-03-05 to  30-1 1 t  T5 @ Rs.86 PSqm= 	15860-00 

1-12-05  o30-G4f7@Rs.99Psqm=  912 75-00 
107j35.00. 
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I T Centre/LMG *Pay-i:.n-Slip* Apr -2007/May -2007 GU:30014 BU:444S7 "LWP': 0 Stn: GW Bank :00138--Canara Bank ,-Sikh Temple/GHY 	 SN- .A/C No. -7382 
Alocn -: 06211 PAY T ALLdWANCES -----,Rs RLY RECOVER. JES--"-'5R't---B­j NRB RECOVERIES--:­-...­Fs 13 

Na 	
:JOGESWAR DAS 	 Basic Pay 	6~500 PF-Sub 	 41  - - ." -1 	- sc. 	p J'ax-:-Assam 	~~ S F -IeName: LT BOGADHAR DAS 	D. P* 	 ", 't , -K 	32SO VPF LIC/MLQ 	 IS I jp No 	:04061-561 	 D. A 	 too 

Desgn. :SRTCH 	
3413 CQIS-C 	

S 5 27 A r r. D. A. 	 COOP NGC 2035 -Rent-t%lominal* 	1-8 	CAL* Accumulated LAP:315; LHAP".  151 	 CCSShare SCA 	 160-~ Water Charqe-* 	 CCSLoa *-CAL 	 35. n Transpor, t/G it. 	75 Arr Electric* '~I­+-~S..:-10 NHA 	 140 Durga.' FA 	j 50' 	4 

Scale:-OSOC.-C-0,3000 R/Pay:6 1500 Gross Pay Rs. 15-373 De'ductn. R ~ ,S52S Next Increment :bI -J.an.-2008 Retd. Pt. 31-Dec--2012 	
AY Rs. .10 4e.00 
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